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  Notice of motion. 

2.  Mr. J.S. Virk, learned Deputy Advocate 

General, accepts notice on behalf of respondent no.1. 

3.  The only grievance of the petitioners is that 

they should not be harmed by the families, who are 

opposing their relationship. 

4.  Keeping in view that both boy and girl are 

major, the contents of this writ petition be examined by 

respondent no.2-Senior Superintendent of Police, 

Haridwar and if need be, protection can be given to the 

parties. 

5.   A direction is also being given to the State to 
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issue general instruction, whereby, the parties in such 

situation can directly approach the Senior 

Superintendent of Police and get protection. 

6.  With the aforesaid observation, the writ 

petition stands disposed-off. 

 

                              _____________ 
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